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L) 	 U'.A. No. 33 of 2007 

Ordei dated: 11.072008 

CORKM: 
14b11e Mi 	ice. hankpjnMtmber(i 

This OA. is flied with a niisconceived notion 

that the Secretary and Curator, Victoria Memorial Hall. 

Kolkata would come under the purview of the society as 

contemplated under Section 14 of the CAT, Act, covered by 

a notification issued for the above purpose. The preliminary 

question now raised by the Ld. Counsel appearing for the 

Respondents Mr. P.R.J.Dash is that unless and until the 

Second Respondent concerned is notified by Central Govt., 

this Tribunal is lacking the jurisdiction to interfere with the 

matter involved. 

On the consideration of the facts and 

circumstances, now presented before this Tribunal and after 

going through the avcrmerits in the O.A. and the contentions 

of the Ld. Counsels appearing for the parties, we are of the 

considered view that the 	'nd Respondent is not coming 

under thc 	of the authorities, which had been on 

the administrative control by the Govt. of Tndia and even if it 

comes,5  unless and until, the notification is issued by the 

Central Govt., 	this 	Thbunal is 	lacking jurisdiction to 

entertain the same, Accordingly, the above 0 A. stands 

dsrnssed withoutapv cut:r 	:* 
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